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 लूटो  गए  यात्रियों.  को.  मुआवजा  दिया

 जाए. तथा. रोल- जायें
 हरक्षत...वनाई

 |

 (x)  Reported  notice  for  termination
 of  services  of  some  employees  by
 the  daily  Maharashtra  Herald  of
 Ptona.

 SHRI  ।  १.  GADGIL:  Sir,  I  want
 to  make  a  statement  under  Rule  377,

 The  Daily  Maharashtra  Herald  of
 Poona  has  given  notice  to  40  of  its  em-

 ployees  terminating  their  services  on
 the  ground  that  the  firm  running  the

 newspaper  has  purchased  new  import-
 ed  photo  composing  machine.  It  is

 reported  that  other  newspapers  like
 Sakal  and  Tarun  Bharat  in  Poona

 and  several  other  newspapers  in  the

 country  are  similarly  going  in  for  mo-

 dern  printing  technology  which  will

 result  in  large  scale  unemployment  in

 newspaper  industry.  It  is  also  appre-
 hended  that  introduction  of  machines
 like  visual  display  Terminal,  photo-

 typesetter,  composing|edit  machines

 will  do  away  with  hot  metal  type

 production  of  composing  and  printing

 newspapers.  At  least  in  some  cases,

 it  is  suspected  that  the  big  news-

 papers  are  going  in  for  this  kind  of

 automation,  with  a  view  to  avoid  im-

 plementation  of  the  Palekar  Award.
 These  big  newspapers  depend  on  the

 Government  for  newsprints,  advertise-

 ments  etc.  and  on  nationalised  banks

 for  loans  for  buying  such  new  ma-

 chines.  ।  request  the  Government  to

 intervene  in  the  matter  and  deny
 these  facilities  to  them  unless  they

 agree  to  the  principle  of  modernisation

 without  hardship  to  the  existing  emp-

 loyees.  bs

 15.04  hrs.

 ‘CENTRAL  SILK  BOARD  {AMEND-

 MENT)  BILL—Contd.

 MR.  DEPUTY-SPEAKER:  Now  we

 come  to  the  next  item  on  discussion

 and  voting  on  the  Central  Silk  Board

 (Amendment)  Bill,  1981,

 (Amdt,)  Bill  314

 21096 |  Shiv  Kumar  Singh  has  already
 taken  six  minutes.  The  balance  left-

 for  this  Bill  is  one  hour  and  nine
 minutes.  The  Minister  will  reply  at
 about  3-45  P.M.  So,  the  speeches  will
 conclude  by  that  time.  You  may  take
 one  or  two  minutes  more.

 SHRI  MOOL  CHAND  DAGA
 (Pali):  There  are  ag  number  of  Mem-
 bers  who  want  to  participate  on  this.
 You  will  kindly  exteng  the  time  by
 half-an-hour  more.

 MR,  DEPUTY-SPEAKER:  The  time
 has  already  been  allotted.  How  can  [
 alter  it?

 SHRI  MOOL  CHAND  DAGA:  You
 can  alter  it.  The  other  bills  are  not
 important.

 11  DEPUTY-SPEAKER:  You
 move  an  amendment.

 Shri  Shiv  Kumar  Singh.

 श्री  शिव
 कार  सिंह  ठाकर  (खंडवा) !
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 “During  the  year  1977-78,  Central

 Government  sanctioned  intensive
 Sericultura]  Development  Schemes
 to  be  implemented  as  Central  sche-
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 ‘ठाकर  शिन  कमार  सिंह]  इस  पर  अपने  विचार  प्रस्तुत  करना  चाहत  हा,
 mes  by  कध  State  Governments  dur-  इसलिए  मैं  आपसे  निवेदन  करना  चाहता  ह्
 ing  the  period  1977-78  and  1978-79  कि  उनका  इस  बिल  पर  बोलने  के  लिलए  अब-
 in  the  States  of  Karnataka,  Tamil  सर  दिया  ।  सिल्क

 द  5

 Nadu,  West  Bengal  and  U.P.  These
 कर  जम-

 की  खेती
 का  बढ़ा

 schemes  involving  a  total  outlay  of  हम  बहू त
 कारन  एक्स  मोंज  उससे  अरन

 Rs.  4.4  crores  have  resulted  in  addi-
 कर  सकते  ह्  |

 tional  production  4.9  lakh  kgs.  of  ह
 raw  silk  of  the  value  of  2८.  13.5  सिल्क  बार्ड  का  आफिस,  जा  कि  बाबा
 crores  and  additional  employment  मों  ही,  उसका  बंगलौर  शिफ्ट  करने  की
 of  one  lakh  persons.  These  schemes  aire  की  जा  रही  ह  |  मं  आपसे  निवे-
 have  been  transferred  to  the  res-

 pective  State  Governments  with
 दन  करना  गाहता  ह  कि  इसका  शिफ्ट

 effect  from  Ist  April,  1979”.  करने  की  आवश्यकता नहीं  ही
 ।

 यदि  इस
 दि  र  का  शिफ्ट करके  साउथ  ले  जाया गया  तो

 इसके  अनुसार  सटल  गवर्नमेंट  ने  एक  ही  साल  उत्तर  प्रदेश  आर  बिहार  के  शक सान  जा  सिल्क

 में  नए  एक  लाख  लागों  को  रोजगार  का...  का  उत्पादन  करते  ह,  उनका  बहत  पर'-
 अवसर  (दिया  ह।  इस  प्रकार

 4.5
 करोड़  छानी  हा  सकती  ह  ।  याद  इसका  शिफ्ट

 रु.  का  लाभ  इस  स्कीम  के  तहत  मिला  ह
 |

 करना  बहत  ही  आवश्यक  हाँ  ता  +  आपसे

 मेर  कहने  का  मतलब  यह  ह  कि  लाभ  केवल...  नि वंदन करता ह  फि  मध्य  प्रदेश,  जा  दश

 इने-गिने  चारा.
 राज्यों

 का  जां  परम्परागत  के  मध्य  में  पड़ता  है  या  फिर  बनारस  में  जहां

 स्ल्कका  उत्पादन  करता
 ह,

 उनको  मिलता  पर  कि  सिल्क  काफी.  बनाए  जाती  ह  या

 शाजापुर तथा  इसी  के  साथ.  उत्तर  प्रदश  में  कल  सके  ।

 बनारस  ,  पुर,  मह,  ,  जहां पर

 पावरलूम  आर  हैण्डलूम  भी  ही  तथा  बिहार  इसके  साथ-साथ  जैसा  फि  टेक्सटाइल  की

 मों  भागलपुर,  जहां पर  इस  उद्योग  का  पॉलिसी  मं  कहा  गया  ही  कि  नए  सपन  शिल
 पनपाने  और  चमकाने  के  लिलए  काफी  नए  क्षेत्र  साबित  किये  जाएगें मां  आप  से.  कहना

 उपलब्ध  हा,  परन्तु  प्रचार  की  कमी  के  कारण  चाहता  ह  कि  हमार  वर्तमान  तीन  स्पन

 आज  हमार  दोश  के  किसान  इस  काम  को  मिल  काम  कर  रह  हा..  ऑर  तीनों  एक

 नहीं  करते  @  ।  जैसा  फक  मैंने  कल  नियरे-  शिफ्ट  मों  काम  कर  रह  हाँ  ।  यादि  इनको

 दन  किया  कि  तामिलनाडू  और  कर्नाटक  मं  ठीक  ढंग  से  चलाया  जाए  आर  तीना  शिफ्टों

 कपास  आर  अंदर  की  खेती  का  खत्म  करके  मों  काम  किया  जाए,
 '

 तां  हमार दा  में

 उन्होंने सिल्क  की  खेती.  करना  प्रारम्भ  कर  बहत  सा  सिल्क  यानी  बन  सकता  हाँ  ।  एग्री

 दिया  हाँ  ।.  वहां  'के  किसानों  काी  इससे  कल्चर के  सब-ग्रुप  ने  260  करोड  रुपये

 काफी  आय  हाने  लगी  हा  और  वह  अब  इसकी  इस  उद्योग का  बनने  के  लिए  सिफारिश

 फसल  में  रुचि  लेने  लगा  ही  ।  (जिस  तरह  प्लानिंग कौन  से  की  थी,  लोकन-  मझ

 से  किसानों  ने  नइ-नइਂ  वेराइटी  कांटन  की...  दुखें  कें  साथ  कहना  पड़ता  ह  कि  इस  उद्योग

 एच-4,  वर लक्ष्मी,  जे  के  एच-"  आर  11  को  प्लानिंग  कमीशन  की  आर  से  .  167
 तथा  ज्वार  की  शानदार  खेती  की,  उसी  तरह  करोड रु  .  दिया  गया  ह  ।  मैं  आपसे

 से.  यादि  सिल्क  मों  नइ-नईम  वरायटी  हों,  निवेदन  करते  हए,  प्लानिंग  कमीशन  से

 ता  ने  ससल्क  की  भी  शानदा  खेती  कर  सकते  कहना  चाहता  ह.  फि  इस  उद्योग  का  बढ़ाने

 हाँ  ।  इसी  तरह  से  वे  गन्ने  आर  केले  की  के  लिए  फार
 न-  एक्सचेंज  को  प्राप्त करने  के

 भी  दूसरी  फसलों  में  रचि  ले  रह  हाँ  ।
 लिए  इस  म  काफी  संभावनाय  हैँ,  क्षम

 यह  बिस  बहत  महत्वपूर्ण  ह,  जैसा  फि  अभी...  ताएं  हाँ,  इसलिए  इसका
 आधिक  से

 आधिक

 आापनी  कहा  कि  कवल  दो  न्न्ट  की...  चर्चा  पैसा  दिया  जाएं  ।  अभी  हमारी  ट्रडिशनल
 :  |  ह  :  द  ज  :  4  |
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 मार्केट  थू  एस.  ए...  चेस्ट-जर्मनी ,

 अरब,  जापान  आदि  ह,  इन.  जगहों  पर

 इन्हीं  शब्दों  के  साथ  माँ  निशान

 करना  चाहता  हू  कि  सिल्क  बार्डी  का  जो

 अमोण्डंग बिल  लाथा  गया  हा  उस  मां  मर

 छोटो-छोटो पांच  सुझाव  ही  ।  मरा  पहला

 "6  (8)  The  Central  Government

 may  terminate  appointment  of  ihe
 Chairman  after  giving  him  notice
 for  a  period  of  not  less  than  three
 months:”

 ne  ee

 PHALGUNA  27,  1903  (SAKA)  (Amdt.)  Bill

 सिल्क  का  काफी  उत्पादन  होता  ।  इन

 seat  के  प्रतिनिधियों  क  ख़ास  कर

 लकिसानों का, इस बॉड में को,  इस  बा्ड़  मं  (लिया.  जाना

 आवश्यक हाँ  ।

 4.  अभी  हाल  में  कर्नाटक मों  ककन

 में  पेस्ट  का.  आक्रमण  हाਂ  गया  ह,  कीड़ा
 लग  रहा ही.  तथा  धीरे-धीर  यह  रोग

 सिल्क  की.  पैदावार  खराब  हा  रही  ह.
 ।

 एग्रीकल्चर  विभाग  तुरन्त  इस  सम्बन्ध  में

 ही  न  रहो,  इस  का  काम  दहका  के  किसानों

 ही  न  रहो,  इस  का  लाभ  देश  के  किसानों  को
 मिलों.  ऑर  दोश  मं  अधिक  से  आधिक

 इन  शब्दों  के  साथ  मॉँ  इस  बिल  का  समर्थन

 करता ह  ।

 *“SHRI  ERA  MOHAN  ।  (Coimba-

 tore):  Mr.  Deputy  Speaker,  Sir,  on
 behalf  of  D.M.K.,  I  wish  to  say  a  few

 words  on  the  Centra]  Silk  Board

 Amendment  Bill.  The  parent  Act  was

 passed  in  1948  in  which  there  was  no

 provision  stipulating  the  tenure  of
 the  office  of  Chairman  and  also  no

 procedure  haq  been  .  enumerated

 therein  for  the  removal  of  Chairman.
 All  these  24  years  the  Central  Silk
 Board  had  been  functioning  with  ¢his
 drawback  and  the  Government  had
 all  along  been  helpless  to  terminate
 the  services  of  Chairman  who  had  not

 proved  his  worth,  Now  this  deficien-

 cy  is  being  sought  to  be  removed  by
 this  amending  Bill.
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 [Shri  Era  Mohan]

 1  can®enumerate  numerous  instan-
 ces  to  substantiate  my  contention  that
 the  Central  Silk  Board  has  not  been

 functioning  effectively  all  these  years.
 The  recent  proof  is  that  for  the  past
 three  months  the  Board  is  literally
 non-existent.  The  orders  shifting  the
 Office  of  the  Board  from  Boinbay  to

 Bangalore  had  been  passed  some
 three  years  ago.  Since  then  the  emp-
 10९65  and  the  officials  are  on  virtual
 strike,  They  do  not  want  to  60  to
 Bamgalore,  All  the  work  in  the  Board

 has  come  to  a  standstill,  I  wonder
 how  the  Government  is  putting  up
 with  this  kind  of  wayward  behaviour
 ofthe  staff  of  the  Board,  Some  three
 months  more  may  be  given  to  them
 for  making  up  their  mind.  Eve,  after
 that  if  they  do  not  move  out  of  Bom-

 bay,  then  all  of  them  must  be  trans-
 ferred  to  some  other  Central  Govern-
 ment  department  and  new  staff  must
 be  posted  in  the  Board  and  it  should
 be  shifted  to  Bangalore.  In  a  vast

 country  like  ours,  these  decisions  are
 taken  in  the  interest  of  industry  and
 those  engaged  in  the  industry,  We

 shoulqg  not  allow  the  dangerous  por-
 tends  to  gather  roots  in  our  ccuntry.

 The  very  fact  that  now  we  are  im-

 porting  huge  quantities  of  silk  yarn
 from  China  is  the  proof  positive  for  the
 Central  Silk  Board’s  callous  neglect  of
 the  industry  all  these  34  years.  When
 this  could  have  been  developed  into  a
 potential  cottage  industry,  generating
 employment  in  the  rural  areas  where
 crores  and  crores  of  people  are  un-

 employed,  we  are  in  the  unfortunate
 situation  of  importing  silk  yarn.  The

 price  of  imported  silk  yarn  is  much
 lower  than  that  of  indigenous  yarn.
 That  means  China  has  taken  great
 interest  in  developing  this  industry  and
 the  Chinese  silk  yarn  has  flooded  our

 country.  In  fact  this  is  proving  a

 death-kne.l  for  the  indigenous  =  silk

 industry.  The  price  of  indigenous  yarn
 cannot  be  brought  to  the  level  of  म-

 ported  Chinese  yarn  because  of  steep
 increase  in  input  costs.  Then  there

 are  many  deficiencies  in  the  system  of
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 distribution  of  the  imported  yarn,  The

 genuine  weavers  are  not  getting  silk
 yarn.  In  Tamil  Nadu  more  than  10,000
 families  are  dependent  on  silk  yarn.
 They  are  all  on  the  verge  of  losing
 their  livelihood  for  want  of  adequate
 Supplies  of  yarn.  The  hon.  Minister
 Should  bestow  his  personal  attention
 in  this  matter  and  ensure  proper  dis-
 tribution  of  silk  yarn.

 Indian  silk  used  to  be  a  proud  pos-
 session  in  foreign  countries.  We  were
 the  leading  exporters  of  silk.  Today  we
 are  gradually  killing  this  industry  by
 our  importing  silk  yarn,  by  improper
 distribution  of  the  imported  yarn,  and

 by  not  effective  steps  to  augment  silk

 yarn  production.  Even  the  master-

 weavers  have  become  so  disillusioned
 that  they  may  call  it  a  day.  At  this

 juncture,  there  is  a  rumour  that  the

 Government  is  thinking  of  constituting
 in  a  Silk  Export  Promotion  Council.
 When  there  is  no  possibility  at  all  for

 the  export  of  silk,  I  wonder  why  should
 there  be  an  Export  Promotion  Council.
 On  the  first  day  of  this  Session  of  Lok

 Sabha,  there  was  a  starred  question
 about  this  and  the  hon.  Minister  re-

 plied  in  detail  to  all  the  supple-
 mentaries.  We  will  be  doing  wrong

 by  setting  up  this  Export  Council  for

 silk.  Instead,  there  is  need  for  a  Silk

 Development  and  Financing  Council.

 Adequate  funds  are  not  available  for

 the  development  of  silk  industry.  The

 commercial  banks  do  not  extend  loans.

 Similarly the  nationalised  Banks  do

 not  extend  loans.  There  should  be  a

 financing  institution  at  the  highest  level
 for  this  industry  alone  so  that  required
 financial  assistance  is  given  to  the  peo-
 ple  engaged  in  the  industry.  I  urge

 upon  the  hon,  Minister  not  to  take  this

 suggestion  casually.  He  must  look  into

 this  and  do  the  needful.  5e  must

 order  immediately  the  examination  of

 the  possibilities,  and  necessary  steps
 must  be  taken  in  setting  up.  this

 body.

 Like  Bangalore,  many  towns.  in

 Tamil  Nadu  have  got  salubrious  cli-

 mate  for  sericuiture.  Particularly
 Coimbatore  is  best  suited  for  this

 purpose.  गु
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 MR.  DEPUTY-SPEAKER:  Coimba-
 tore  is  in  your  parliamentary  consti-

 tuency.

 SHRI  ERA  MOHAN:  Yes,  Sir.  ।  ar

 very  proud  of  that.  When  the  Office
 of  the  Central  Silk  Board  is  set  up  in

 Bangalore,  a  regional  office  should  be

 opened  in  Coimbatore  so  that  necessary
 incentives  are  given  10  those  interested
 in  sericulture.  Coimbatore  is  just  lke
 Bangalore  in  climatic  conditions.

 With  these  words,  I  support  this

 amending  Bill  on  behaif  of  my  party,
 the  e.  and  conclude  my  speech.
 I  hope  that  the  hon.  Minister  will  pay
 attention  to  the  suggestions  I  have
 made.

 SHRI  ZAINUL  BASHER  (Ghazipur):
 Mr.  Deputy-Speaker,  Sir,  this  Bill  has
 been  brought  forward  in  this  House
 for  a  limited  purpose.  While  support-
 ing  the  Bill,  I  would  like  to  make  a
 submission  to  the  hon.  Minister  who
 is  doing  his  job  very  efficiently.

 MR.  DEPUTY-SPEAKER:  You  have
 got  a  certificate  from  him.  The  be-
 ginning  itself  is  silken.

 SHRI  ZAINUL  BASHER:  I  am  giv-
 ing  him  _  silken
 whenever  we  talk  about  silk,  the  name
 of  Karnataka  and  Bangalore  are  al-
 ways  mentioned.

 AN  HON’BLE
 also.....

 MEMBER:  Mysore

 SHRI  ZAINUL  BASHER:  Karnataka
 includes  Mysore  also.  But,  Sir,  other
 places  which  are  either  producing  silk
 or  consuming  silk  and  silk  products
 are  conveniently  being  forgotten.  The
 reality  is  that  Karnataka  is  not  so  im-
 portant  either  in  the  production  of  silk
 or  in  the  consumption  of  silk.  ।  will
 give  you  figures  in  so  far  production
 of  [हि 4  and  silk  products  are  con-

 cerned:—

 पुःघ्58 17 51116.  7०%  produced  in  Bihar  and  the
 ‘balance  in  .  पिटा 250 (0108,  ”.
 dhya-  Pradesh  and  अ. १  Orissa.

 Eri  Silk.  80%  produced  मं  2aaar
 and  taaree  मं  पाइ  छाते
 Orissa.

 o

 compliments.  Sir,

 (Amdt.)  Bill  322

 Muga  Silk  100%  produced  in  2.

 Mulberry  Silk.  0 % 117  Karnataka  and  balance
 in  West  Bengal,  Andhra  Pra-
 desh,  Jammu  &  फ,  Tamil
 Nadu,  Uttar  Pradesh  and
 Madhya  Pradesh.

 So  far  as  consumption  of  silk  and  silk  pro-
 ducts  are  concerned,  the  figure  are  ऑ
 follows:

 75%  of  Raw  Silk  output  is  con-
 sumed  by  weavers  of  Banaras,
 Bhagalpur  and  Malda.

 Three  places  are  consiiming  70  per  cent
 of  silk.  Eighty  per  cent  silk  hand-
 looms  are  in  U.P.,  Bihar,  Assam,  West

 Bengal,  Madhya  Pradesh  and  Orissa.

 And  you  are  talking  all  the  time  about

 Bangalore,  Karnataka  whenever  the

 question  of  silk  comes  up.  On  the  top
 of  it,  the  (शा 81  Silk  Board  always

 provides  70  per  cent  of  its  1esearch,
 science,  technological  and  extension

 strength  to  the  State  of  Karnataka.

 Seventy  per  cent  of  the  Central  Silk

 Board  budget  is  always  earmarked.  for

 Karnataka  at  the  cost  of  others.

 Today,  Karnataka  sericulturist  earns
 Rs.  10,000  per  year  from  one  acre  of

 mulberry  whereas  lakhs  and  lakhs  of
 adivasis  in  Maharashtra,  Madhya  Pra-

 desh,  Bihar,  Orissa  and  Assam  hardly
 earn  Rs.  500  per  year  by  rearing  Tasar
 siikworms.  We  owe  more  responsibility
 towards  these  underdogs  to  whom  the

 20-point  programme  is  ६0 01'25 57.

 There  is  qa  controversy  about  the
 location  of  the  head  office  of  the  Cen-
 tral  Silk  Board  about  which  my  friend
 from  Tamil  Nadu  was  also  talking.  The
 head  office  of  the  Central  Silk  Board
 is  being  transferred  from  Bombay  to

 Bangalore?  Why?  Karnataka  is  not
 such  an  important  centre.

 AN  HON.  MEMBER:  It  is  because

 important  M.Ps.  are  from  there.

 SHRI  ZAINUL  BASHER:  An  impor-
 tant  MP  from  Assam  ig  also  there;
 Assam  produces  100  per  cent  muga
 silk,

 The  head.  office  should  remain  in

 Bombay.

 SHRI  GEORGE  FERNANDES

 .. ( रपंद्रघ1 घ1]ूप7* ) ३  But  it  is  not  working
 because  of  the  controversy.
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 SHRI  ZAINUL  SASHER:  There  is  a

 very  strong  iobby  to  shift  the  office

 from  Bombay  to  Karnataka.  ।  urge

 upon  the  hon.  Minister  to  lock  into

 this  matter.  The  head  office  of  the

 Central  Silk  Boarg  should  be  located
 at  Bombay.

 Now,  I  come  to  the  zonal  offices.
 There  are  some  zonal  offices  situated
 at  Srinagar,  Bombay,  Bangaiore,
 Madras  and  Calcutta,  but  no  zonal
 office  is  situated  in  Madhya  Pradesh,

 Bihar,  UP  or  in  Assam,  where  more

 than  75  per  cent  silk  is  being  con-
 sumed.  I  urge  upon  the  Minister  that
 at  least  a  zonal  office  should  be  set  up
 at  Varanasi.  Varanasi  and  its  adjoin-
 ing  areas  account  for  more  than  50

 9e  cent  consumption  in  the  country.
 One  zona]  office  should  also  be  situ-
 ated  at  Bhagalpur,  because  sericulture
 has  not  been  developed  in  those  areas.
 In  fact,  it  has  not  been  allowed  to

 develop  in  the  areas,  wnere  the  con-

 sumption  of  silk  is  more,  because  of
 certain  vesteg  interests.  Sericulture
 should  be  developed  in  these  areas;
 the  climate  is  very  suitable.  In  fact,
 everything  else  is  suitable,  but  the

 encouragement  is  not  being  given,
 training  is  not  being  given,  and  con-
 sequently,  sericulture  is  not  being
 developed  at  places  where  the  con-
 sumption  is  more.

 Now,  I  come  to  the  problems  of
 Varanasi.

 During  the  Winter  Session,  I  raised
 a  matter  in  this  august  House  under
 Rule  377  that  More  than  five  lakh  silk
 handioom  weavers  are  out  of  jobs.  The
 looms  were  closed  because  of  the  ab-

 normally  high  prices  of  silk  yarn.  The
 prices  increased  by  50  per  cent  and
 the  handloom  weavers  were  out  of  the
 job.  There  was  a  strike  in  Banaras.
 It  was  not  because  silk  was  not  avail-
 able,  but  because  the  Silk  Board  ९
 the  other  Agency  of  the  Karnataka

 Government,  which  is  responsible  for
 the  silk  development  and  the  sale  of
 silk  had  so  managed  that  some  big
 people  cornered  the  entire  stock  of
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 silk  and  they  raised  the  prices  ab-
 normally  high.  ‘Since  Banaras  usesਂ
 silk  mostly  from  Karnataka  and  the
 prices  went  high  to  the  extent  «f  50

 per  cent,  there  was  the  strike.

 1  am  thankful  to  the  Gevernment.

 They  have  come  to  the  rescue.  They

 arranged  some  import  from  China  and
 the  other  countries  to  meet  the  situa-

 tion.  Yet  the  situation  remains  the

 same.  The  reason  is  that  the  Varanasi

 sarees  need  certain  grade  of  silk,  but

 that  has  not  been  supplied  to,  them.

 I  have  heard  that  the  silk  which  is
 needed  here  in  Varanasi  has  been  sup-

 piled  to  Bhagalpur,  which  needs  a

 different  grade  of  silk.  The  U.P.

 Handloom  Corporation  has  invested

 crores  of  rupees  to  buy  the  imported

 silk  and  the  stock  cf  the  silk  is  piling
 at  Varanasi,  since  it  is  not  for  the
 benefit  of  the  weavers  there.  There-

 fore,  1  urge  upon  the  Hon.  Minister  to

 kindly  look  into  the  matter  and  to

 arrange  the  supply  in  such  a  manner

 that  the  grade  needed  by  the  Varanasi

 Silk  weavers  is  made  available  to  them.

 Sir,  I  am  not  against  the  South.  I

 like  South  very  nuch,  I  am_  rather

 devoted  to  South.  But  it  so  happens
 that  the  Central  Silk  Board  is  always
 dominated  by  the  people  of  South,

 particularly  of  Karnataka.  And  they
 do  not  see  the  interests  of  the  Nor-
 thern  States.

 PROF.  MADHU  DANDAVATE  (Raja-
 pur):  Mr.  George  is  from  Karnataka.

 SHRI  ZAINUL  BASHER:  Yes,  both

 the  Fernandes  are  from  Karnataka.
 But  he  is  moving  roung  the  country
 and  you  are  stuck  there.

 Therefore,  I  urge  upon  the  Hon.
 Minister  to  kindly  see  to  it  that  when
 the  Board  is  constituted,  different

 parts  of  the  country  which  produce
 silk  or  consume  silk  are  also  represent-
 ed  on  it.  And  the  Hoa.  Minister  should
 at  least  ensure  that  the  Chairman  on

 the  Board  should  be  from  the  silk  con-
 suming  area.  ।  a  not  offering  my-
 self,  but  anybody  from  the  छाट  (010
 suming  area.  must  be  appointed  Chair-
 man  on  the  Board.

 |
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 SHRI  ?.  :.  डिप ८ ह & अ ठ.  (Banga-
 lore  South):  Sir,  I  came  from  ह 81-
 nataka  which  supplies  the  bulk  of  raw

 silk.  Furthermore,  I  represent  a  con-

 stituency  which  is  the  nerve  centre  for
 Silk  trade.

 Sir,  ।  cannot  understand  why  my
 Hon.  friends  have  started  this  contro-

 versy.  From  time  immemorial  Kar-
 nataka  has  been  producing  almost  all
 the  raw  silk  required  by  the  whole  of
 the  country.  Of  late,  Tamil  Nadu  has
 taken  steps  to  see  that  it  also  has  good
 production  of  raw  silk  production.  But
 ।  ar  not  so  narrow-minded  as  some
 of  my  friends  are.  I  would  say  that

 ‘the  Silk  Board  should  be  situated  in

 a  State  which  has  the  highest  silk  pro-
 duction  and  the  highest  quantum  of

 ‘trade.  Tamil  Nadu  is  also  near  Kar-
 nataka  States,  and  I  would  request  my
 Hon.  friénd  from  Tamil  Nadu,  let  us
 not  quarrel  so  that  it  ig  sent  to
 Kashmir.

 Sir,  Bangalore  is  a  place  where  its
 main  industry  is  situated  and  it  is  the

 biggest  market  in  the  world.  Further

 more,  there  are  a  large  number  silk

 weavers  working  in  Bangalore.  There-

 fore,  I  humbly  appeal  to  the  Govern-
 ment  and  my_hon.  friends  to  see  that
 it  should  -be  located  in  Karnataka  for
 the  present.  And  when  the  silk  in-

 dustry  spreads  and  other  51865  come
 forward  to  produce  more  of  silk,  then

 ‘they  can  ask  for  it.  But  let  them  not
 do  anything  in  a  hurry,  because  indus-

 try  is  already  suffering.  And  I  don’t
 want  this  industry  to  further  suffer  by
 ‘premature  transfer  from  Bangalore  to
 some  other  place.  Bombay  is  neither
 a  silk  producing  area,  nor  has  it  got
 silk  industry.  So,  I  don’t  understand

 why  there  is  such  a  cry  to  take  the

 Silk  Board  away  to  Bombay.

 MR.  DEPUTY-SPEAKER:  It  is  this

 part  of  the  speech,  the  Minister  will

 ‘find  very  difficult  to  reply.  He  is  sup-

 porting  Bombay  and  you  are  support-

 ‘ing  Bangalore.

 ‘SHRI  ?.  2.  SHAMANNA:  Sir,  this

 Act  should  have  been  amended  long
 ago.
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 The  Silk  Board  has  not  helped  much
 to  the  silk  trade  and  the  silk  industry.
 Nor  has  it  done  anything  for  its  deve-

 lopment  or  for  its  research  work.  Last
 year  the  silk  production  was  affected
 because  of  the  destrucfion  of  the  silk

 crop  by  the  Hoozi  fly.  Therefore,  the
 silk  industry  hag  50  suffer  a  lot  and
 the  silk  prices  were  fantastically  high
 at  that  time.  The  Silk  Board  had  not
 come  up  with  any  remedy  to  overcome
 0r  avoid  the  havoc  caused  by  the  Hoozi
 flies.  Therefore,  |  charge  the  Siik .
 Board  for  having  been  completely  un-
 helpful  as  far  as  the  development  of
 the  silk  industry  is  concerned.  The
 job  of  the  Silk  Board  is  to  see  that
 research  is  made  So  that  we  may  be
 able  to  have  quality  silk  at  a  lesser
 cost.

 The  Silk  Board  as  it  has  been  con-
 stituted  now,  is  to  be  scrapped.  I
 recommend  that  the  Boarq  must  be
 constituted  on  the  pattern  of  the  Coffee
 Board  where  the  interests  of  all  the

 people  connected  with  the  silk  industry
 are  taken  on  it.  The  Silk  Board  should
 also  see  that  the  industry  as  a  whole
 develops  properly  and  that  these  ८-
 gaged  in  this  industry  benefit  econo-

 mically.  I  am  dare  say  that  silk  indus-

 try  can  give  employment  to  lakhs  of

 people.  In  the  same  way  it  can.  help
 a  great  deal  in  earning  a  lot  of  foreign
 exchange  through  foreign  trade  also.

 Therefore,  the  Silk  Boarg  has  to  be

 rejuvenated  on  proper  lines,  to  see  that
 the  silk  industry  develops  on  right
 lines.  The  silk  industry  can  solve  the

 unemployment  problem  to  a  great  ८
 tent.  Furthermore,  it  will  fetch  foreign

 “exchange  if  we  export  silk.

 The  silk  industry  is  a  very  important
 industry.  Once  I  was.  the  Chairman
 of  the  Central  Beggar  Relief  Com-
 mittee.  In  order  to  ses  that  the  beggers
 were  given  some  employment,  we  ९

 gaged  some  beggar  boys  and  engaged
 them  on  silk  twisting.  We  were  pay-
 ing  them  Rs.  2  per  day.  After  receiving
 training,  these  boys  were  taken  by  the
 silk  twisting  factories  where  they  were

 paid  Rs.  12  to  Rs.  14  a  day.
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 There  is  amplé  scope  in  the  country
 for  the  silk  industry  to  develop.  World
 Bank  has  given  a  large  sum  for  silk

 development.  It  may  be  expended  on
 the  silk  industry.

 It  is  unfortGnate  that  the  Silk  Board

 and  the  Karnataka  Government  have
 not  taken  proper  steps.  They  have

 made  a  mess  of  the  whole  thing.  Silk
 which  was  selling  at  Rs.  250  a  Kg.
 went  up  to  Rs.  720  per  Kg.  not  cnly
 in  Karnataka,  but  olso  in  Tamil  Nadu.
 The  weavers  were  put  to  great  hard-

 ships—in  Kancheepuram  in  Tamil

 Nadu,  Dharmavaram  in  Andhra,

 Banaras  in  U.P.  and  in  Kashmir,  The
 weavers  suffered  very  much  on  account

 _of  the  high  cost  -of  raw  siik.  The

 weavers’  plight  was  miserable.

 1  have  raised  this  matter  in  Parlia-
 ment  under  rule  377,  interpollations
 and  Calling  1 1€1ा1701,  But  nothing
 has  been  done.

 There  is  now  a  crash  in  the  market,
 in  respect  of  silk.  The  State  Govern-
 ment  of  Karnataka,  instead  of  taking
 measures  to  allevite  the  sufferings  of

 weavers,  have  formed  a  Silk  Exchange
 which  consists  of  veste4  interests.  So,

 they  went  on  raising  silk  price,  and

 they  have  now  stored  about  Rs.  one
 crore  worth  of  raw  silk.  Four  months

 back,  the  price  was  ranging  between
 Rs.  600  and  Rs.  720.  Now  it  has  come
 down  to  Rs.  350.  This  has  hit  the  silk
 weavers  of  different  States.  I  am  quite
 sure  that  because  of  this  fall  in  prices,
 many  people  in  the  silk  industry,  parti-
 cularly  weavers,  will  be  put  to  great
 hardship.

 In  the  interests  of  growers,  consu-
 mers  and  weavers,  the  silk  industry
 should  be  rationalized  to  such  an  ex-
 tent  that  the  industry  will  be  able  to

 provide  not  only  employment,  but  also

 help  in  the  economic  development  of

 the  country.

 My  friend  Mr.  Oscar  Fernandes  was

 just  saying  in  Kannada,  that  the  silk

 industry  must  be  re-organized,  so  that
 it  might  develop  well.  As  a  consumer
 I  have  to  tell  you  this;  the  silk  saree

 is  a  musf,  so  far  85  South  Indian  ladies
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 are  concerned—whether  they  belong  to:
 the  middle  class,  or  upper  class.  I  have
 five  daughters.  For  the  first  daughter’s
 marriage,  I  spent  Rs.  2,000  on  silk
 sarees.  For  the  last  daughter  of  mine
 whose  marriage  I  have  celebrated  कहन

 cently,  I  had  to  spend  Rs.  10,000  on
 silk  sarees.  But  the  quality  and  weight
 of  the  sarees  costing  Rs:  10,000  now
 are  far  inferior  when  compared  to  the
 earlier  low-priced  sarees.

 The  silk  industry  has  become  a

 gamble  in  the  hands  of  vested  interests.

 Unfortunately,  instead  of  helping  the
 grower  or  the  consumer,  the  Govern-
 ment  is  helping  the  middiemen,  who
 are  making  huge  profits,  at  the  cost
 of  the  other  two  classes.  Lakhs  of

 rupees  are  amassed  by  middle  men.

 Unless  the  middle  men  are  removed

 and  we  arrange  for  cooperatives  or
 some  other  suitable  organization,  silk

 industry  cannot  be  developed  well.

 In  the  meantime,  Karnataka  Gov-
 ernment  has  started  what-is-called  the
 Siik  Exchange.  Instead  of  helping,  the
 silk  weavers,  the  Silx  Exhange  has

 begun  to  compete  in  the  bazar.  Further-

 more,  there  is  the  vested  interest  of

 moneyed  people.  They  have  managed
 things  in  such  @  way  i.e.  to  see  that

 only  they  are  benefited,  and  not  the

 grower,  consumer  or  the  weavers.

 These  middlé  men  make  huge  profits.
 They  have  virtually  begin  to  gamble
 with  the  silk  industry—and  the  Gov-

 ernment  must  be  careful  about  it  and
 see  that  the  silk  industry  develop  on
 modern  iines  so  that  the  interest  of

 the  growers,  the  interest  of  the  weavers,
 the  interest  of  the  reelers  and  lastly
 the  interest  of  the  consumers  is  safe-

 guarded.  They  should  also  see  _  that
 the  middle  man  somehow  or  other  is:

 removed.  है1-00  they  should  also  see

 that  the  silk  industry  is  not  given  im

 the  hands  of  the-politicians.  ‘When  2r.

 Devraj  Urs  was  removed  from.  the

 Ministry,  he  become  the  Chairman  of
 the  Silk  Board.  He  had  no  time.  to

 devote  for  the  development  of  the  silk

 industry.  After  him,  another  person
 from  the  Ruling  Party  became  the
 Chairman  of  the  Silk  081,  After-.

 wards,  when  the  Janata.  Farty  came
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 to  power,  they  brought  their  own  man
 and.  he  become  the  Chairman  of  the
 Silk  Board,  who  is  ine  present  Chair-
 man.  ।  ar  quite  sure,  if  the  Silk
 Board  is  manned  by  politicians,  it  will
 not  do  any  good  to  the  silk  industry
 and  to  the  people  also.  Tierefore,  I
 appeal  म  the  Government  that  the.  silk
 industry  must  never  be  given  in  the
 hands  of  the  politicians  for  serving  the
 national  interest.  For  Heaven’s  sake,
 do  not  bring  any  politicians  in  the  Silk
 Board  and  politics  in  the  silk  industry.

 I  appeal  to  the  Government  that,  for
 the  goog  develépment  of  the  silk  in-
 dustry,  a  Karnataka  man  who  knows
 the  silk  trade  very  weli,  silk  business

 very  well,  should  ve  appointed  Chair-
 man  of  the  Silk  Board.  [|  again  appeal
 to  xe  Government  not  to  bring  any
 politician  on  the  Silk  Board.  Our  ex-
 perience  shows  that  wherever  these
 Politicians  are  on  the  oBards,  they
 have  used  their  position  for  their  per-
 sonal  ends,  for  theit  own  benefit  and
 not  for  the  development  of  the  industry
 and  the  good  of  ihe  people.  Therefore,
 whatever  may  be  the  plea  of  the  other
 hon.  members  about  the  silk  industry,
 I  strongly  appeal  to  the  Government
 not  to  bring  any  politician  in  the  silk

 industry.

 There  is  a  lot  of  scope  for  develop-
 ment  of  the  silk  industry.  In  Tamil-

 nadu,  they  have  started  the  produc-
 tion  of  raw-silk.  Likewise,  it  should

 be  developed  in  Andhra  Pradesh.  in

 Bihar,  in  Assam  and  in  many  other

 places  in  the  country  where  the  con-

 ditions  are  favourable  for  the  growth
 of  the  mulberry.

 The  World  ‘Bank  has  given  a  large
 fund  to  the  Government.  I  appeal  to

 the  Government  to  see  that  the  silk

 industry  should  be  -developed  on

 modern  and  scientific  lines  so  that  it

 considered  as  a  national  industry  hav-

 ing  national  outlook.  I  once  again

 appeal  to  the  hon.  Minister  and

 Central  Government  to  see  that  there

 is  no  party  politics,  as  far  as  the  silk

 industry  is  concerned.  25  shoulg  be

 7e  original  speech  wag  delivered  in  Kannada.

 the-
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 developed  in  a  scientific  way  so  that
 we  may  get  the  maximise  advantage
 out  of  it.

 MR.  DEPUTY-SPEAKER:  Shri  Oscar
 Fernandes.

 SHRI  OSCAR  FERNANDES:  I  see
 your  permission  to  speak  in  Kannada.

 MR.  DEPUTY-SPEAKER:  Yes,

 *SHRI  OSCAR  FERNANDES

 (Udipi):  Mr,  Speaker,  I  come  from

 Karnataka,  the  birth  place  of  the  silk

 industry.  Mysore,  the  premier  city
 of  the  State,  is  synonmous  with  silk.

 Recen.ly  tnaere  had  been  a  problem
 because  of  the  danger  of  the  flies
 which  infested  mulberry  plants.

 It  is  not  a  matter  of  happiness  that
 we  had  to  import  silk  from  China  for

 mee.ing  our  requirements.

 ।  an  grateful  to  the  Government
 for  having  snifted  the  headquarters
 of  the  Silk  Board  from  Bombay  to

 Bangalore  the  place  where  the.  silk

 industry  has  been  developing  fast,  The
 move  will  help  research  for  the  deve-

 lopment  of  the  industry  and  also  the

 Silk  growers  and  users  of  silk  yarn.

 The  Karnataka  Government  hag  re-
 ceived  a  loan/assistance  of  Rs,  80

 crores  from  the  World  Bank  for  the

 development  of  the  silk  industry  and
 the  State  Government  are  doing  their
 best  to  modernise  the  industry.  The

 development  of  the  industry  will  go
 a  long  way  towards  solving  the  pro-
 blem  of  unemployment  in  our  coun-

 try.

 My  hon.  friend  Shri  Zain-ul-Basheer

 mentioned  the  fact  that  the  Karnataka

 Silk  growers  earned  about  Rs.  10,000
 on  one  acre  of  cultivation  whereas  the

 growers  in  Maharashtra  got  abouf

 Rs,  500.  I  would  like  to  say  that  if

 the  Maharashtra  and  8eoa  growers
 also  worked  on  scientific  lines  ag  the -



 331  Central  30.0  Board

 [Shrj  Oscar  Fernandes]

 Karnataka  growers  they  could  म-

 crease  their  income  io  the  leve]  of

 Karnataka  silk  growers.  ४  scientific

 cultivation  is  undertaken  we  should
 be  in  a  position  to  export  silk  instead

 of  importing  it.  If  the  Centraj  Gov-
 ernment  helped  this  industry  to  deve-

 lop  properly  and  also  ensured  re-

 munerative  price,  for  the  growers,  the

 industry  would  benefit  85  would  the
 common  man  and  the  country.

 The  workers  of  the  Central  Board
 are  facing  certain  problems  because

 of  the  lack  of  any  specific  recruit-
 ment  and  service  rules  the  field

 workers  are  treated  as  casual  lab-
 ourers.  Government  should  look  into

 the  matter  so  that  the  workers  can

 give  their  best,  Another  problem
 which  the  Board  is  likely  to  face  in

 ह. €  of  the  snifting  of  its  head-

 quarters  to  Bangalore  i,  the  shortage
 of  field  staff  which  ४  particularly,
 acute  in  my  constituency,  South

 Canara.  A  similar  shortage  of  field

 staff  is  in  evidence  in  the  States  of

 Assam,  Madhya  Pradesh,  Tamilnadu

 and  others.  It  must  be  removed  for
 the  better  functioning  of  the  Board.

 If  the  money  sperft  on  the  import
 of  silk  could  be  diverted  to  research

 we  should  be  able  to  increase  the  pro-
 duction  in  our  country  to  an  extent

 which  would  deliver  us  from  ‘the

 necessity  to  import.  The  fly  which
 infest  mulberry  leaves  should  be

 dealt  with  first  of  all,  A  stable  market

 mechanism  should  be  established  so

 that  the  fluctuations  in  the  price  of
 silk  are  minimised.  We  must  also

 ensure  the  payment  of  remunerative

 price,  to  the  growers  as  we  do  in

 the  case  of  other  agricultural]  com-

 modities  like  cotton.  If  that  is  not

 done,  the  growers  may  switch  over  to

 other  commodities.

 I  think  that  it  ‘is  best  to  leave  the
 selection  of  Chairman  of  the  Central

 Silk  Board  to  the  Government.  We
 should  trust  the  Centra]  Government
 to  choose  q  suitable  person  for  the
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 post.  The  State  to  which  the  Chair-
 man  belongs  should  not  cause  any
 worry;  what  is  important  15  whether
 he  is  a  fit  person  to  hold  the  post,

 having  the  background  and  expertise
 needed  for  the  job.

 इन  राज्यों
 मं  विशषे  रूप  से,  र्म  को

 15.58  ‘ors.

 [SHrr  CHANDRAJIT  YADAV  in  th

 Chair]

 ie}

 हमार  मुल्क  मां  सब  सो.  ज्यादा  रशम
 शहतूत कां  रशम  हाता  ही,  80  प्रतिशत

 उस  की  पैदावार  दश  मेँ  ही  आर  आप  कौ

 छठी  पंच  विषय  योजना  मों  भी  कहा  ग्या  ह-

 "'शहतूत  के  ऑतारिक्त  अन्य  किस्म  के  राम

 carr के
 विकास

 पर
 पर्याप्त

 ध्यान  नहीं

 दिया  ग्या  ह",  यह  सरकार  की  नाजनीं  मेंह

 रही  हा  ।  इसे  को  पह  अर्थ  हआ  कि.  अन्यें

 प्रकार  के  रोशम  के  विकास  की  तरफ  सरकार

 को  ज्यादा से  ज्यादा  ध्यान  जानां  चाहिये,

 लेकिन  इस  को  यह  अर्थ  नहीं  ह  कि  शहतूत

 के  रम  के  विकास  पर  करमें  ध्यान  दियो  जाय।
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 पैदा  हूआ  आर  अठी  पंच  वर्षीय  योजना

 के  अन्त  तके
 90

 लाख  किलोग्राम  हो  जाने
 को

 करना  चाहिएं  कि  रशेमो के  धागे  उनका

 मुनासिब  दाम  पर  मिलें  ब्यौॉपकि  इसमें  भी

 मुनाफाखोरी  चलती  ह  जसी  हमार  सती

 नूतू  जन्  की  प्र

 उनका
 अगर

 आप  अच्छे
 (शव  ह रास  नू

 (Amdt,)  Bill  3  ्

 इस  3  है|

 4

 चाहते  =

 1-1 ्

 4

 23 at  गद  44  जक

 म
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 age क

 क

 aa
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 ह
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 किया

 og  है
 किਂ
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 हग

 हां  सकते  ह

 बड़ा  ही  उज्जवल ही  ।  इसलिये इस  बातं

 का  दिमाग  मे  रख  कर  इस  की  उज्जवलता  के

 लिए  अगर  आप  उचित  कदम  नहीं  उठाएंगे  ,
 तो  जाहिर  बाते  ही  कि  यह  उद्योग  उन्नत  नहीं

 ब्र  सकेगा  |

 एक
 माननीय  सदस्य  ने  ठीक  ही  कहा

 कि  रील्ट्रीय! रोशम बाडी रोशन  बार्ड  जा  ही,  उ  हको

 राजनीति  का  अखाड़ा  मत  बनाइए  ।  जा  लाग

 eee

 मे

 दस्त  उसाने

 का

 मिकइ  पान
 दिलचस्पी  रखों,  एसे  लागों का  ही  इस

 झ  अध्यक्ष  मास  अभी  तो  जस  के  लिए

 ;

 fou,  उसी
 का

 अध्यक्ष  बना  दिया  जाता  है।

 पब्लिक  सेक्टर  मेँ  हम  तखत हाँ  कि  जॉ
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 किसी  का  बहाल  a<d  ते  इसका  विकास

 नहा  होगा  ।

 जैसा  कि  हमने  इसके  बार  मों  संसाधन

 दिया  ही  घिस  पर  फि  हमਂ  बाद  मं  विचार

 करेगे,  लेकिन  अगर  चेयरमेन  का  हटाने  की

 जरूरत  पड़े  ता  कारण  जरूर  बताइये  ।  बिना

 कारण  के  किसी  की  मत  हटाइये  ।  अगर

 जब  वाहोेगे  तब  आए  हटा  दंगे  तो  इस  उद्योग

 काो,  नुकसान  होंगा  ।  इसी  तरह  से  अगर

 लिसी  चेयरमेन  की  अवीध  का  बढ़ाना  चाहो

 तो  बढ़ा  सकते  हाँ  लेकिन  उसकी.  अवधि

 बढ़ाते  समय  यह  चीज  ध्यान  मं  रखी  जानी

 आप  इन  दा  बातों  को  ध्यान  मं  रखें  ।

 अगर  आपने  ठीक  तरीके  से  कास  किया  ताो

 हम  सभी  चाहते  हाँ  कि  इस  उदयोग  की  बुद्ध
 हा

 ;  5
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 दिलाई है  ।.  आज  चाइना से.  सिल्क  आआ  यह  कि  साउथ  से  ही  बनता  रहा  हा  ।  आप

 we  आर  यहा ंक
 सिल्क

 से.
 उसकी.

 देखें  कि  टक्कर  बिहार  में  पैदा  हाती  ह,

 बनावट  अच्छी  हाँ  आर  1/4  (किफायत भी  मुंगा  साँ  फीसदी  आसाम  में  पदा  हाता  ह,
 मिलती हा  ।  फिर  कपड़ा  बुनने  वाला  क्यों  मलबरी  बंगलार  मां  पदा  हाती  ही  ।  टक्कर

 दूसरा  सिल्क  लेगा  1  मैंने  नागपुर में  यह  अस्सी  परसैंट  बिहार  में  हाती  हा  ।  इतने

 प्रस्ताव  रखा  था  कि  इंपोर्ट  बंद  किया  जाए  ।
 साल  हो  गए  हाँ  लेकिन  एक  बार  भी  चेयरमेन

 चाइना  की  यह  एक  पालिसी  ह  कि  वह  कि  नार्थ  का  हजा  ही,  यही  वजह  ह  कि

 फायती  दामों  पर  सिल्क  कर  रहा  आज  बिहार  आर  आसाम  आगे  बढ़  नहीं  पाया

 ही,  जिससे  हूमारा  यहां  सिल्क  का  उत्पादन  ही  ।  आप  क्षेत्रीय  कार्यालय  जैसे  बम्ब,

 घट  जाएगा  आर  यहां  का  मजदूर  भी  बेकार  बंगलौर,  मद्रास  मं  खोलते  हाँ  इसी  तरह  से

 हो  जाएगा  ।
 आसाम  ,  बिहार  मों  भी  खालों ।  साथ

 दूसर  चीज  ह.  कि  ही  चेयरमन  जिस  का  सरकार  नामजद  करती

 ह

 शू, १०

 हैं

 दिल

 से

 wat
 हमें  पर  सूरतों  दिखता  |  किसी  एसे  इलाके  से  उसका  नामजद  किया

 हां  तो  पाता  हं  कि  वारं्ड  में  मजद्दूर  की  जाएं जो  पसमांदा  हा,  बिहार से  करं,

 नुमाइंदगी नहीं  ही  ।  आर  सिल्क  पदा  ठा साम  से  कर,  या  -काश्मीर  म  कर,  कहाँ

 करने  वालों  की  नुमाइंदगी  नहीं  ही,  बल्क  .  से  भी  करं  लेकिन  वह  उत्तर  भारत  का  हाना

 बड़ी-बड़ी  एक्सपोजर  लोगे  उसके  हा
 दक्षिण  भारत का  नहीं  ।  '  जो

 गार  यही  वजह  ही  कि  बिहार  और  आसाम!  मौजूद  चेयरमैन हा  उनकी  मुद्दत  करीब

 सिल्क  के  मामले  में  तरक्की  नहीं  कर  रहा  करीब  खत्म  हो  चुकी  ही  |  दूसर  चेयरमन

 हँ  आर  न  उनका  किंसी  किस्म  की  रियायतों  नार्थ  से  होना  चाहिये.  साउथ  का  चेयरमन

 मिल  रही  ही  ।  माँ  चाहांगा  कि  सिल्क  करीब  तीस  साल  तक  रह  चुका  ह  ||.  अब

 पैदा  करने  वालों  की  नुमाइंदगी  इसमें  हानी  तो  कम  से  कम  नार्थ  का  चेयरमेन  हाना
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 (४१  कन)  उर  पन  il  pt
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 श्री  ?  चन्द  डागा  (पाली)  :  सब  से

 पहले  ता  माँ  यह  कहना  चाहता  ह  कि  जो
 एमॉंडमैंट्स  हम  रखते  हाँ  क्या  डिपार्टमेंट

 उनका  देखता  हँ  या  जा  हम  बोलते  हाँ  क्या

 उनका  पढ़ा  जाता  हं,  उनका  स्टड़ी  किया

 जाता ही  ?  एमैडाडिंग बिल  ताो  आप  ला  करे

 रख  दत  हाँ  लेकिन  क्या  इस  तरफ  भी  ध्यान

 दिया  जाता  ही
 ?

 This  is  the  decision  of  the  Board:

 “The  Member  suggested  that  the

 present  Central  Silk  Board  Act

 should  be  amended  to  give  more

 powers  to  play  a  greater  role  in  the

 quickening  of  the  pace  of  develop-
 ment  and  certain  other  things.”

 कामर्स  भास्कर
 भी  तथा

 दूसर  मंत्री  भी

 नए  आए  ह,  इनका  समझनेमें  सम्य

 लगेगा  |  आप  1949  के  एक्ट  का  एमोंड
 करने जा  रह  हाँ  |  चेयरमन  के  बार  में

 आप
 कहते

 हँ  :

 “The  Central  Government  may
 terminate  the  appointment  of  the
 Chairman  after  giving  notice  for  थ

 period  of  not  Jess  than  three

 months.”  |)

 कोन  चेयरमन बन  सकता  ह  ?  काई  भीं

 बन  सकता  ।

 The  Chairman  is  to  be  appointed  by
 the  Centra]  Government,  The  Board

 shall  constitute  of  the  following  Mem-_
 bers.  The  Chairman  j,  to  be  appoint-
 ed  by  the  Centra]  Government.
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 “The  Central  Government  may
 termina.e  tht  appointment  of  the
 Chairman  after  giving  notice  for  a

 period  of  not  less  than  three

 months,”

 अगर  वह  चेयरमन  इमानदार  नहीं  ह
 aha  का  गया  गुजरा  हा  बाड़  का  नुकसान

 पह  चा  रहा  ही  ता  उसका  090  दिन  का  समय

 कयों  दत  हों  आप  ?  उसका  तुरन्त  हटाइये।

 आबजेक्ट्स  आर  रिजर्व  मों  क्या  लिखा  ही  ?

 चेयरमन  का  हटाने  के  लिये  3  महीने  का

 नोटिस  दिया  जायगा  ।  क्या  कामर्स  डीफार्मा-

 मोंट  मं  एसा  कानन  ही  2  मेरी  समय  मेँ

 नहीं  आया  |

 It  may  terminate  the  services  of  a

 Chairman,  after  giving  a  notice  for  a

 period  of  not  uless  than  three
 months.  It  mean,  90  days.  Chairman

 has  got  wide  powers.

 ता  90  दिन  में  ता  वह  90  लाख  रु.  खर्च

 कर  दगा।  चेयरमन के  10, 000  रु.

 तक  की  पावर्स  खुद  का  ही  ।  ता  चेयरमन

 ware aes  फिया  ह:

 “Subject  to  the  proviso  of  the  Act,
 the  term  of  office  of  the  Member

 shall  be  such
 period

 as
 itd

 exceed-

 ing  three  years.’

 Further  it  has  been  stated,
 be  prescribed”,

 आप  एक  कानून  बनाने  जॉ  रही  हँ,
 डली-

 tar  करने  जा  रह  ह  ।.  कानून  बनियों  तो

 3  साल  से  कम  मेम्बर  की  मियार्द  नहीं  होनी

 “as  may

 (Amdt.)  Bill  346

 चाहिए  ।.  ता  येह  जरुरत  क्यों  हुड
 ।  आप

 जरा  पढ़  क्या  (लिखा  हँ
 :

 “Except  ag  proyided  in  sub-rule

 (2)  of  Rule  8,  every  Member  of  the

 Board  shall  thold  office  for  a  period
 of  three  years  from  the  date  of  his

 appointmen',  nomination  or  election
 as  a  Member  ~  04  the  board,  .  under

 section  4(3)  of  the  Act.”

 आपने  पहले  ही  रूल्स  में  प्रेस्क्राइब  कर  दिया

 3  साल  की  मियाद  ।  फिर  एक्ट  में  क्यों

 लाये  ?  एक्ट  को  पढ़िये,  क्या  जरूरत  ह

 इन  चीजों  का  लाने  के  लिये?

 Subject  to  the  proviso  of  the  Act,  the

 term  of  office  of  ihe  Member  shall  be

 such  period  as  not  exceeding  3  years.
 It  is  already  provided  in  the  rules.

 The  rules  are  in  force.

 आपके  रूल्स  प्रा मल् गट  हाने  के  बाद  फोर्स  मों

 आ  गये.  और  रूल्स  1955  मेँ  प्राोमल्गेट

 हुए  आर  आज  असेसमेंट  आ  रहा  हा  मेम्बर

 की  मियाद  3  साल  होंगी।  ताो  यह  रूल्स

 क्यों  बनाये  गये?
 Not  exceeding  three  years,  as  may  be

 prescribed,  Already,  it  has  been  pres-
 cribed  under  certain  rules.  Rules  have

 already  been  framed  and  they  have
 been  published.  They  are  statutory
 rules.

 नि  %
 डमेट 1  .

 “Tt  shall  come  into  force  on  such
 date  as  the  Central  Government

 may  notify  in  the  official  gazette.”

 ना  डि पॉट मं  क्या
 -

 हौ?  सब  आक-

 रोड  यहं  एक्ट  फोर्स  मों  ही.  1948  से...

 (व्यवधान )

 They  have  already  framed  the  rules.
 They  say,  “as  prescribed”,  They  have

 already  prescribed.  It  has  already
 '  come  into  force.  4

 कहीं  थी  फि  हरक  बिला
 जो

 एक्ट
 बर

 चुके
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 left  -मूलचन्द  डागा!

 हाँ  ,  उनमें  आप  इस  प्रकार  का  संशाधन  कर

 दा,  लेकिन आज  20:
 25

 .साल  के  बाद  ये

 were  यहां  लाये  हाँ
 ।

 ह  43  ग.

 5)

 मै

 जे

 i 1

 ह

 वे

 ह

 द्र  थ

 व

 | |

 44  4  43
 द

 ह,

 रखी

 इस

 हु

 ४55

 तै.
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 444 443  4.4

 ट

 रिक

 भर

 44  |

 44

 किया

 “=

 न

 :  काई  चिन्तन

 15

 1  मै

 अ

 न a  की फ  ि.  तु

 नि

 |

 महान

 9

 ag  3  श

 4
 हैं

 न

 4347

 444

 काफी मात्रा is म  “्

 ay

 4945

 का  सवाल  ह,  भारत  का  विश्व  में  पांचवां

 स्थान  हाँ,  टसर  में  दूसरा  स्थान  ह  ऑर

 मूगा  के  सम्बन्ध  मं  भारत  का  एकाधिकार

 प्राप्त ह  ।  अगर  भारत  सरकार  इस  उद्योग

 मों  अभिरूचि ले,  श्रम-प्रधान  उद्यमियों  काे

 अधिक  से  आधिक  सुविधाएं दो,  अनुसंधान

 की  व्यवस्था  कर  आर  अन्य  प्रकार  की  आधिक

 से  अधिक  सुविधाएं  मुहोया  करो,  ता.  यहं
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 tea  सिल्क  बोड़ी  का  कार्यालय  बम्ब

 में  हाे  या  किसी  अन्य  जगह,  लोकन  उसका

 किसी  केन्दरस्थ  स्थान  पर.  रखना  चाहिए
 ।

 49  -

 मिग
 4,  सब

 94  यह  उद्याग  गिर

 4

 35

 fr

 +  क्  करता

 *ਂ

 हू

 5131 इक:

 धव

 म  4  र

 (Amdt,)  Bill  350

 हाकर  केवल  अपने  ही  लागों  का  अनुचित

 लाभ  उठाने  के  लिए  शामिल  कर  लें  ।  इसमें

 इन  शब्दों  के  साथ  मों  अपनी  बात  समाप्त

 आपने  मुझे  बाोलने  के  लिए  समय  (दिया  ।

 SHRI  SONTOSH  MOHAN  DEV

 (Silchar):  Mr.  Chairman,  Sir,  ।  d०

 not  wan:  to  get  into  any  controversy
 over  the  Amendment  When  Govern-

 ment  has  brought  it,  they  will  get  il

 passed.  So,  I  would  like  basically  to

 concentrate  on  cer:ain  problems  of

 Assam.

 As  many  Members  have  said,  Assam

 produces  the  rare  quality,  moga,
 which  is  the  monopoly  of  the  Assam

 cultivators,  they  export  almost  80  per
 cent  of  it  outside  the  country.  The

 growers  are  in  abundance  not  only
 in  Assam  but  also  in  Meghalaya  from

 which  the  Deputy  Minister  of  Com-

 merce  comes  as  wel]  as  Manipur.  But

 roost  unfortunately  the  Silk  Board

 which  has  been  formed  to  encourage

 and  develop  this  particular  industry
 which  is  basically  a  labour-oriented

 cottage  industry,  is  not  functioning

 well  in  our  part  of  the  country,  It

 does  not  ma‘ter  whether  the  head-

 quarters  are  in  Bombay  or  Patna  or

 Calcutta,  but  if  the  Ministry  keeps  an

 eye  and  places  an  efficient  person  at

 the  right  place,  then  it  can  function
 well  and  develop  the  industry,
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 [Shri  Santosh  Mohan  Dev]

 ‘In  one  of  the  Consultative  oo-
 mittee  meetings  I  drew  the  at.ention
 of  the  hon.  Minister,  and  I  would

 again  draw  his  atten  ion  now,  to  the

 question  of  finance.  This  ig  a  cottage

 industry  and  banks  should  give
 finance  to  the  growers,  but  unfortu-

 nately  though  there  are  so  many  co-

 operatives  in  this  particular  trade  in

 Assam,  they  do  not  ge:  any  help  from
 the  nationalised  banks.  ।  should  be
 looked  into,  On  certain  occasions  I
 have  writ  en  to  the  Commerce  Minis-

 try  giving  the  names  of  the  banks,  but
 even  then  no  tanglible  result  has
 come.  These  growers  are  investing
 either  their  own  money  which  js
 very  small  in  quantiy  or  they  are

 getting  finance  from  private  persons
 at  high  interest.  In  order  to  help  the
 growers,  there  should  be  an  effective
 Purchase  Board  so  that  the  growers
 can  get  back  the  money  which  they
 invest  for  growing  this.

 I  had  been  to  China  about  seven
 months  back  and  saw  their  silk  indus-
 try..  They  have  introduced  many
 types  of  designs  to  compete  in  the
 world  market  in  moga  and  other  silk
 products,  The  Siik  Board  should
 come  forward  to  give  market  intelli-
 gence  about  1116.0  different  designs
 which  are  coming  up  in  the  world
 market  in  the  silk  indusiry,  ४  1118.0
 moga  industry,  and  to  develop  these
 designs  in  the  field  in  our  country
 by  employing  experts  in  the  Silk
 Board,  so  that  they  can  go  and  know
 the  marketing  intelligence  and  techni-
 cal  know-how.

 Another  thing  I  would  say  is  that
 in  the  Silk  Board,  as  many  Members
 have  said,  there  is  no  representative
 of  the  interests  of  the  growers.  I  do
 no:  know  whether  it  is  possible  to  do
 that,  When  trade  fairs  are  being  held .
 in  various  parts  of  the  country  ag  well
 as  abroad,  the  growers  who  .  have
 proved  their  efficiency  of  their  pro-
 ducts  should  be  encouraged  to  go  and

 participa'e  in  that,  Unfortunately,
 the  officers  go  and  come  back  by  col-

 MARCH  18,  1982  (Amdt.)  Bill  352

 lecting  their  products,  They  exhibit
 their  products  there.  It  ig  not  fair.

 The  growers  should  go  there  and  they

 should  be  encouraged  to  go  there  to

 find  out  how  their  products  are  dis-

 played  there  and  it  is  only  by  that

 they  will  be  able  to  learn  many  things.

 With  these  words,  I  request  the  hon.

 Minister  to  note  down  the  suggestions
 of  mine.  He  should  .a’so  implement
 them  and  they  should  remain  in  cold-

 storage  ag  is  the  case  in  the  past.

 सभापति  1तय1  में  सिल्क  बांड  पत्यउकूर क कू. 8

 ae  बिल  का  समर्थन  करने  के  लिये  खड़ा

 हुआ  हूं  |  तथा.  चन्द  सुभाव  .  जी

 मरो  दिमाग  मां  हँ  आप
 के

 सामने

 प्रस्तुत  करता  ह  ।
 बाड़ा.  की  फार्मोकन

 -e  Board  has  members  repre-

 senting  various  interests  associated

 with  the  silk  industry.”
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 सब  का  प्रतिनिधित्व रखने  वाला  बोर्ड  हा

 जा  इस  उधग  से  सम्बन्धित  सब  के  इन्टरेस्ट

 को  वाच  कर  गा

 (Amdt,)  Bill  354

 शामिल करना  चाहिये  यदि  एसा  किया  गया
 तो  यह  बोर्डी  ज्यादा  अच्छी  तरह  से  चल  पायगा

 आर  इस  इण्डस्ट्री  के  पनपाने  मं  ज्यादा  योग-

 दान  दगा  ।

 मेरा  एक  सुभाव  यह  भी  हा  कि  एक  दफा
 मिम्बर बन  जाने  के  बाद  तीन  साल  के  बाद

 उन्हीं  मेम्बरों को  रिपीट  नहीं  किया.  जाना
 -

 चाहिए  |  उन  के  स्थान  पर  नये  लागों  को  वान्स
 दिया जाना  चाहिए,  जिस  से  वे  आर  ज्यादा

 medal से  इस  बार्डी  की.  एक्टिविटीज को

 तीन  महीने  का  नोटिस  दिया  जाएगा  ,

 नहीं @  1  जेसा  हमार  डागा  जी  ने  कहा
 किसी  मजदूर  को  हटाने के  लिए,

 47  44  थै

 द

 श|

 2

 ।

 ,  ती  उस  को

 इतना  लम्बा  समय  दने  की  आवश्यकत  नहीं

 ही  |  उस  को  तुरन्त  हटाना  चाहिए  और  अगर

 आप  कानून कीं  खानापुरी ही  करना  चाहते

 हाँ,  ता  उस  को  एक  महीने  का  नोटिस  दिया

 जाना  काफी  ह  ।
 इसलिए  मेरा  कहना  यह  ह

 2  महीने  श  जो  समय  |  4

 अलग  मोरा  निवेदन  यह  ह  कि  अगर  को
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 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  COMMERCE  (SHRI
 ?  :  SANGMA):  Mr  Chairman,  Sir,
 I  am  thankful  to  the  hon,  Members

 for  having  supported  the  Bill  and  also
 for  having  shown  great  interest  in  the

 development  of  silk  industry  in  the

 country.  ar

 Sir,  although  the  amendmen:  con-

 fines  to  a  limited  issue  of  laying  down
 a  procedure  for  the  removal  of  a

 Chairman  yet  in  the  course  of  the

 debate  the  hon.  Members  have  prati-

 cally  covered  ail  the  aspects  ;  ertaining
 to  silk  industry.  I  do  not  propose  to

 deal  with  all  those  aspects  which  have

 been  raised  by  the  hon.  Members  es-

 pecially  in  view  of  the  fact  that  very
 soon  the  House  will  have  another  opp-

 ortunity  of  discussing  it  when  the  9e

 mands  for  grants  pertaining  to  the

 Ministry  of  Commerce  will  be  taken  up
 for  discussion  in  this  House.  However,
 since  some  hon.  Members  have  raised
 certain  important  issues,  I  wiil  try  to
 touch  upon  a  few  things.  Many  hon,

 Members  .have  said  that  the  produc-
 tion  of  silk  hag  not  come  up  in  the

 country  and  it  has  not  progressed  so
 far.  I  may  point  out  that  this  parti-
 Cular  statement  may  no!  be  complete-
 ly  correct.  In  fact,  the  production  of

 silk  in  this  country  hag  gone  up  from
 900  m.  tonnes  in  1951  to  5041  म.  tonnes
 in  1981.  ।  ‘he  field  of  exports  also

 whereas  in  1951  our  export,  was  to

 the  tune  of  Rs.  53  lakhs,  in  1980-81
 it  has  gone  up  to  Rs.  53  crores,  We

 hopefully  expect  that  our  export
 figure  of  1981-82  will  be  to  the  tune
 of  Rs.  65  crores.

 Then,  I  must  also  inform  the  House
 that  the  investment  that  we  have  made
 for  the  development  of  sericulture  in-

 dustry  has  gone  up  cOfisiderably,  from
 the  First  Five  Year  Plan  to  the  Sixth
 Five  Year  Plan.  During  the  First
 Five  Year  Plan  our  allocation  was

 2८  45.97  lakhs  and,  ag  the  hon.  Mem-
 bers  are  aware  for  the  Sixth  Five

 Year  Plan  our  allécation  is  Rs.  167.37
 crores.  Out  of  this  the  allocation
 under  the  State  Plan  is  Rs.  136.37
 crores  and  under  the  Central  project
 the  allocation  is  Rs.  31  crores.  I  am
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 or  any  other  body.

 (Amdt.)  ‘Bill  356

 giving  this  figure  so  that  the  hon.
 Members  may  bear  in  mind  that  the

 development  of  sericulture  industry  or

 the  Silk  Industry  ३  the  primary  res-

 ponsibility  of  the  States  and  our
 function  in  this  industry  is  to  see  that
 the  Central  Government  helps  -the
 State  Governments  and  promote  and
 give  all  sorts  of  guidance  and_  assist-
 ance  to  the  State  Governments,  ।  eaa

 aSsure  the  House  that  as  far  85  our

 Ministry  ३  concerned,  we  shal]  not
 be  found  lacking  in  our  effort  to

 develop  this  industry.

 Now,  ।  will  touch  upon  a  few  points
 which  have  been  raised  by  the  hon.

 Members.  Many  hon,  Members  have
 raised  the  quesiion  as  to  why  this

 particular  amendment  to  the  Act  has

 been  brought  forward  now,  Mr.  Daga

 hag  also  raised  this  question  that  since

 the  Board  was  constituted  in  1949
 under  the  Act  of  1948,  which  was  the

 necessity  of  bringing  forward  this
 Amendment  at  this  time  and  _  1.0

 earlier.  Sir,  the  fact  is  that  when  this
 Silk  Board  was  constituted,  it  was

 chaired  by  the  Minister  in-charge  of

 the  Commerce  Ministry  and  the  first
 Chairman  was  Dr.  Shayama  Prasad

 Mukherjee  and  at  one  s‘age  we  hed
 Pandit  Jawaharlal  Nehru  as  the  Chair-
 man  of  the  Central  Silk  Board.  After

 that,  thig  Silk  Board  was  chaired  by
 the  Textile  Commissioner  who  ig  an

 official  within  the  Ministry.  I  was

 only  in  1968  that  this  practice  was

 discontinued  and  a  non-official  Chair-

 man  Was  appointed  and  even  now  we

 are  having  a  non-official  Chairman.

 Therefore,  the  question  of  removing
 the  Chairmay  at  tha!  time  did  not

 arise.

 Then,  Sir,  Mr.  Daga  has  raised  a

 particular  point  of  not  prescribing  the

 qualifications  for  the  Chairman  1

 this  connection,  I  would  like  to  clarify
 as  fo  why  there  is  no  prescription  of

 qualifications  for  the  Chairmanship.
 One  thing  I  want  to  make  clear  here

 is  that  this  is  a  post  which  is  nor-

 mally  a  part-time  job  and  the  Chair-

 man  is  not  recruited  by  the  728८

 Therefore,  the
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 question  of  prescribing  the  qualifica-
 tions  does  not  arise  and  when  the
 Chairman  ऑ  appointed  by  the  Gov-

 ernment  it  is  always  borne  in  mind
 that  the  person  who  would  be  the
 Chairman  of  this  Board  has  to  be  a

 public  man  of  known  eminence  and

 reputation  and  he  has  to  be  a  person
 who  should  be  having  a  background
 in  silk  and  sériculture  industry.  ।  a

 mentioning  this  point  because  one  hon
 Member  has  said  that  when  the  Chair-
 man  ४  appointed  the  Government
 should  see  to  it  that  he  has  got  good
 knowledge  in  sericulture,  interest  in

 sericuliure,  etc.  I  think  Mr.  न  R.
 Shamanna  made  this  point

 16.54  hrs.

 [SHRI  SOMNATH  CHATTERJEE—
 in  the  Chair]

 I  do  agree  with  the  hon.  Member
 ‘and  Goverriment  will  always  bear  this
 in  mind  whenever  it  appoints  a  Chair-
 ‘man.

 Then  there  are  some  Members  who
 have  raised  the  question  about  the  re-
 presentation  of  the  labour  member
 and  a  weaver  in  the  Central  Silk
 ‘Board.

 May  I  draw  the  attention  of  the
 hon.  Members  to  Section  4  sub-section
 (])  0  the  Central  Silk  Board  Act,
 which  provides  that  eight  persons
 shall  be  nominated  by  the  Central

 Government,  of  whom  one  shall  repre-
 sent  the  spun  silk  industry,  one  the
 silk  throwing  and  twisting  industry,
 one  the  silk  weaving  industry,  one

 .Jabour  and  two  of  them  shal]  be  ex-

 perts  in  sericulture.  Therefore,  the
 Act  already  provides  for  representa-
 tion  of  the  weavers  as  also  for  the
 labour.  One  thing  should  be  borne  in
 maind.that  sericulture  and  the  silk

 industry  is  a  cottage  industry,  it  is  a

 rural  industry.  Therefore,  it  is  the  vill-
 age  people,  the  rural  people  ri०  are

 themeelves  engaged  in  this.  industry

 and,  therefore;  the  question  of  having
 more  labour  representation  or  wofl-
 kers  representation  in  this  Bodrg  doés

 not  arise.  It  already  exists,
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 The  hon.  Member,  Shri  Zainul

 Basher,  gave  some  production  figures
 of  silk  in  different  States  and  said
 that  Karnataka  is  not  a  State  which

 produces  the  maximum  quantity  of
 silk.  Now,  there  are  four  varieties  of

 commercially  known  silk,  they  are

 categorised  mainly  into  two  cate-

 gorjes,  mulberry  and  non-mulberry.

 Shastriji  has  pointed  this  out.  We  pro-
 duce  the  maximum  quantity  of  mul-
 berry  silk.  As  far  as  the  non-mulberry
 silk  is  concerned,  Shri  Zainul  Basher’s
 contention  may  be  correct.  Out  of  the

 tota]  production  of  5041  metric  tonnes
 of  silk!  during  1980-81,  the  production
 of  mulberry  silk  was  4593  metric

 tonnes,  and  that  of  non-mulberry  silk

 448  metric  tonnes  only.  And  out  of
 4593  metric  tonnes  of  mulberry  silk,
 Karnataka  produces  2800.0  #  metric

 tonnes.  The  argument  of  the  hon.

 Member  was  that  since  Karnataka

 does  not  produce  much  of  silk,  it  is

 not  necessary  to  shift  the  headquarters
 of  the  Central  Silk  Board  to  Banga-
 lore.  Many  hon.  Members  have  said

 that  the  Government  is  going  to  shift

 the  headquarters  from  Bombay  to

 Bangalore.  It  is  not  a  fact  that  the

 Government  is  going  to  shift  the

 headquarters  from  Bombay  to  Banga-

 lore,  but  the  fact  is  that  it  has  already

 beep  shifted.

 Further,  some  hon,  Members  have

 alleged  that  during  the  last  three

 months,  Silk  Board  has  not  been

 working  and  nobody  has  gone  to

 Bangalore.  This  is  not  a  fact.  The
 Silk  Board  has  66]  functioning,  but

 there  are  some  employees  who  are

 still  in  Bombay;  they  have  expressed
 their  difficulties  to  move  and  we  are

 trying  to  sort  out  this  problem.

 Shastriji  and  some  other  ।  hon.

 Members  have  mentioned  about  the

 problems  that  the  weavers  have  at
 Varanasi.  We  are  aware  of  that.  The

 particular  type  of  yarn  that  is  re

 quired  at  Varanasi  is  not  available  at

 the  moment,  but  as  the  House  is

 aware,  we  are  importing  250  metric

 tonnes  of  silk  from  China.  Some

 quantity  has  already  arrived,  but  this
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 particular  yarn  has  not  arrived  We

 hope  that  by  the  end  of  April  or  early
 May,  this  particular  consignment  will
 arrive.  85  ang  When  it  arrives,  we
 shall  distribute  this  yarn  to  the  Vara-
 nasi  weavers,  and  we  hope  that  their

 problems  can  be  taken  care  of  to  a

 certain  extent,  -

 Hon.  Members.  Prof.  Pal,  Shri
 Sontosh.  Mohan  Dev,  and  a  few  other
 hon.  Members  mentioned  about  Assam

 and  north-east  region  and  also  added

 that  I  come  from  that  region.  I  would
 like  to  assure  the  hon,  Members  that

 ithe  Government  of  India  particularly
 the  Prime  Minister  herself  is  paying
 specia]  attention  to  the  development
 of  the  north-east  region.

 व  x०

 ०  far  as  the  Commerce  Ministry

 is  concerned,  I  can  assure

 the  Hon,  Members  that  in  the  matter
 of  silk,  handlooms  or  handicraft  or

 plantations  we  shall  do  our  best  for

 their  development  in  the  North-Eas-

 tern  region  so  that  they  do  not  lag
 behind.  In  fact,  last  year,  1981-82,  we
 have  taken  8  number  of  steps  jn  res-

 pect  of  the  silk  industry.  I  think  it  is

 a  long  thing.  I  don’t  think  I  will  have

 much  time  10  read  out  to  show  what

 has  been  done.  I  think  I  will  inform
 Shri  Dev  privately.  I  will  submit  to

 him  all  the  information  he  wants.  I
 don’t  want  to  take  time  of  the  House.

 Otherwise  I  can  read  it  out,  There  is

 no  problem.

 As  far  as  this  particular  amendment

 is  concerned  ag  I  have  said  at  the

 very  beginning  when  I  was  moving
 the  Bill  for.  consideration,  it  is  a

 small  amendment,  a  minor  amend-

 ment  to  correct  the  lacuna  in  the

 existing  Act,  as  jt  does  no  prescribe
 a  procedure  in  the  situation  when  we

 have  [0  remove  the  Chairman.  It

 simply  gives  the  procedure,  Therefore,
 I  would  request  all  the  hon.  Mem-

 bers,  in  view  of  the  support  that

 they  have  extended,  to  withdraw

 their  amendments  anq  pass  this

 Amendnient.

 MARCH  18,  1982  (Amdt.)  Bill  360.

 MR.  DEPUTY-SPEAKER:  7e

 question  is:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  3lst  March,  1982.”
 68

 The  motion  was  negatived.

 1.  DEPUTY-SPEAKER:  1  shall
 now  put  the  Motion  for

 consideration to  the  vote  of  the  House.

 The  question  is:

 “That  the  Bil]  further  to  ा  थां

 the  Central  Silk  Board  Act,  1948
 be

 taken  into  consideration,”

 The  Motion  was  adopted.

 MR.  DEPUTY-SPEAKER:  Now,  the

 House  will  take  up  Clause-by-clause
 consideration  of  the  Bill.

 Clause  2—(Amendment  of  seq'ion  4)

 MR.  DEPUTY-SPEAKER:  We  take

 up  Clause  2.  There  are  some  amend-

 ments.

 SHRI  भ  छ.  SHAMANNA  (88.0 88-

 lore  South):  Sir,  1  beg  to  Move:

 Page  ।

 after  line  16,  insert—

 “Provided  that  the  Chairman  is

 given  reasons  for  his  removalਂ

 (3)

 Page  2,

 after  line  5  insert—

 “Provided  that  thé’  same  Chair-

 man  may  be  appointed  for  a  se-
 cond  term  if  his  work  85  Chair-

 man  is  satisfactory.”  (4)

 SHRI  SUDHIR  KUMAR.  GIRI

 (Contai):  I  beg  to  move:

 Page  1  line  10-

 after  “months”  insert—

 andਂ  the  opportunity  to  defend

 himself  against  the  charges  on
 the  basis  of  which  such  termina-

 tion  is  made;”’  (8)
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 SHRI  RAMAVATAR  SHASTRI:  I

 beg  to  move.

 Page  क

 after  line  12,  insert—

 “(5A)  No  person  shal]  be  cho-
 sen  second  time  as  a  Member  of

 the  Board”.

 (5B)  One  member  shall  be

 elected  by  the  members  of}  the

 labour  unions  in  the  silk  indus-

 9  (10)

 Page  1,  line  15,—

 after  “him”  insert—

 “reasons  andਂ  (11)

 Page  1,  line  16,—

 for  “three”  substitute  “two”  (12)

 Page  ।

 after  line  16,  insert—

 “Provided  that  the  reason  for

 the  removal  of  the  Chairman

 shall  be  jntimated  to  him  in  writ-

 ing  and  shall  not  be  other  than  a

 technical  or  professiona]  one.”

 (13)

 Page  2,  line  2,—

 for  “three”  substituje  “two[  (14)
 Page  2.

 after  line  5,  tnsert—

 “Provided  that  the  Chairman

 may  be  appcinted  for  a  second
 term  if  hig  work  as  Chairman  is

 foung  to  be  satisfactory  and
 deemed  necessary  for  the  deve-

 lopment  of  the  activities  of  the
 Board  but  no  person  shall  be

 appointed  as  Chairman  for  more

 than  two  terms.”  (150

 शी  रामावतार  शास्त्री:  मैंने  एमैडमॉंट

 नम्बर  10  मं  एक  धारा  जाोड़ने  के  लिए  कहा

 हा  ।  यह  पंक्ति.  ग्यारह के  बाद  ह

 एम  इमें  इस  प्रकार  ह:

 5  (ख)  एक  सदस्य  राम  vant  में

 श्रमिक  संघों  के  सदस्य  निर्वाचित  करने  ।

 Central  Silk  Board  PHALGUNA  27,  1903  (SAKA)  (Amdt.)  Bill  362

 अभी  मंत्री  जी ने  कहा कि  इस  बात  की

 व्यवस्था  है  और  मजदू  के  प्रतिनिधि  बार्ड
 मं  रखे  जाएंगे  ।  यह  ता  मान  लिया ं।

 लेकिन  उसका  निर्वाचन  कान  करुंगा  ?  अगर
 सर!  करेगी

 ता  मे  इसे  पसन्द  नहा

 SHRI  SUDHIR  GIRI:  There  is  a
 confilct  between  the  individual  and
 the  State,  ever  since  the  inception  of
 the  State  itself  When  a  very  serious
 conflict  goes  on,  the  State  must  pre-
 serve  the  independence  of  the  indi-
 vidual.  If  the  freedom  of  the  indivi-
 dual  cannot  be  preserved,  he  cannot
 perform  his  duly  properly.

 How  can  this  independence  be
 secured?  For  those  who  are  in  ser-

 vice.  some  service  conditions  must  be

 prescribed,  according  to  which  they
 can  perform  their  duty  with  dignity
 and  independence.  I  have  brought
 this  amendment  with  the  idea  that
 the  independence  of  the  Chairman
 must  not  be  taken  q  way  by  the  Goy-
 ernment,  in  order  to  fulfil  their  own
 vested  interests.

 Nowadays,  we  fing  that  political
 patronage  is  being  bestowed  on  those

 whom  Government  blesses.  And  some
 occassions  May  arise  when  the  Gov-
 ernment  may  remove  a  Chairman,  and

 appoint  another,  new  Chairman  in

 order  to  bestow  some  politica]  patro-

 nage  on  somebody.

 I  do  no  support  the  view  that  the

 Chairman  should  remain,  there,  at  the
 cost  of  efficiency;  1.6...  if  there  is  an

 inefficient  Chairman  he  must  be  kept
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 there.  I  don’t  support  him,  But  I

 think  no  one  shoulg  be  appointed  to

 that  post  in  order  to  give  some  01%
 tical  patronage,  Natural  justice  de-
 mands  that  whenever  g  Chairman  is

 being  removed,  he  should  be  charged;
 and  he  should  also  be  given  the

 chance  to  defieng  himself  against  the

 charges.

 In  the,  amending  Bill,  there  is  no

 such  provision,  that  the  officer  or  the
 Chairman  whom  Government  is  going
 to  remove,  will  be  given  any  chance

 to  defend  himself.  So,  I  have  brought
 this  amendment  so  that  whenever

 the  Chairman  is  removed,  or  notice

 of  termination  of  his  services  is  serv-

 ed  on  him,  he  will  be  given  a  chance

 to  reply.

 SHRI  ?.  ८.  SANGMA:  Ag  far  as
 Mr.  Ramavatar  Shastri’s  point  is  con-

 cerned,  I  have  already  answereg  it.

 I  have  nothing  more  to  say,  because

 the  Act  jtself  provides  that  there  will

 be  representation  of  labour,  Therefore,
 1  have  drawn  your  attention  to  the

 relevant  provisions  of  the  Act.  Mr.

 Giri  has  spoken  about  natura]  justice
 and  said  that  he  should  be  given  an

 opportunity.  The  mere  fact  that  we  are

 giving  him  three  months  shows  that

 we  are  not  arbitrary.  On  this  side

 the  members  have  said,  why  are  you

 giving  him  three  months’  notice;  it

 should  have  been  only  one  month;

 and  we  have  mejected  that  amend-

 ment—and  we  are  saying  that  we  do

 not  want  to  be  arbitrary  and  there-

 fore,  we  are  giving  him  three  months’

 time;  three  monthg  notice  is  there.

 Therefore,  the  question  of  taking
 arbitrary  action  does  not  arise;  and

 this  is  the  stang  taken  by  the  Gov-

 ernment.

 1r  DEPUTY-SPEAKER:  Now  ।

 shall  put  all  the  amendments  moved

 by  the  hon.  members  to  the  vote  of

 the  House.

 Amendments  Nog  3,  4,  8,  10,  11,  12,  14

 and  15  were  put  and  negatived,
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 MR.  DEPUTY-SPEAKER;:  The
 question  is:

 “That  clause  2  stand  part  of  the

 Bill.”

 The  motion  was  adopted

 Clause  2  was  added  to  the  Bill.

 MR.  DEPUTY-SPEAKER.  Clause  3.
 There  is  no  amendment.  The  question
 is:

 “That  Clause  3  stand  part  of  the

 Bill.”

 The  motion  was  adopted,

 Clause  3  was  added  to  the  Bill.

 Clause  1—(Short  title  and  commence-

 ment)

 THE  MINISTER  OF  STATE  7
 THE  MINISTRY  OF  COMMERCE

 (SHRI  SHIVRAJ  प.  PATIL::  I  beg
 to  move:

 Page  1,  line  4

 for  “1981”  substitute  “1982”  (2)

 MR.  DEPUTY-SPEAKER:  The

 question  is:

 Page  1,  line  4

 for  “1981”  substitute  “1982”  (2)
 The  भा-ऊ  a03  adopted.

 2r.  DEPUTY-SPEAKER:  The

 question  is:

 “That  Clause  1,  as  amended,  stand

 part  of  the  Billਂ

 The  motion  wad  adopted.

 Clause  1,  as  mended,  was  added  to
 the  Bill.  त

 Enacting  Formule

 SHRI  SHIVRAJ  ए.  PATIL:  ।  beg
 to  move:

 “For  “Thirty-second”  substitute—

 “Thirty-third”  2
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 MR.  DEPUTY-SPEAKER:  The

 question.  is:

 “Hor  “Thirty-second”  substitute—

 “Thirty-third”  (1)

 The  mation  was  adopted.

 MR.  DEPUTY-SPEAKER:  The

 question  is:

 “That  the  Enacting  Formula,  as

 amended,  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Enacting  Formula.  as  amended,  was
 added  to  the  Bill.

 The  Title  was  added  to  the  Bill.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 1  -  SANGMA):  I  beg  to  move:

 “That  the  Bill  as  amended,  be

 passed.”

 MR.  DEPUTY-SPEAKER:  The

 question  is:

 “That  the  Bill  as  amended,  be

 passed,”

 The  motion  was  adopted.

 17.14  brs.

 MOTION  २8  CONTEMPT  OF  THE

 HOUSE

 MR.  DEPUTY-SPEAKER:  As  the

 House  is  aware,  at  about  12.35  hours

 today,  six  visitors  calling  themselves
 Keshar  Sharma,  Bhagat  Ram  Gupta,

 Anil,  Shyam  Lal  Garg,  Mahabir

 Singh  and  Ravinder  Pal  Singh  shout-
 ed  slogans  from  the  Visiters’  Gallery
 ang  tried  to  throw  some  leaflets  on

 the  Floor  of  the  House.  The  Watch

 and  Ward  Officer  took  them  into  cus-

 today  immediately  and  interrogated

 them,  The  visitors  have  made  state-

 ments  but  have  not  expressed  any

 regret  for  their  action.
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 I  bring  this  to  the  notice  of  the

 House  for  such  action  as  it  may  deem

 fit.

 AN.  HON.  MEMBER.  One  year.
 (Interruptions)

 ANOTHER  HON.  MEMBER:  Qne
 month.  (I1terruptions)

 MR,  DEPUTY-SPEAKER:
 please.

 Please

 Mr.  ?.  Venkatasubbaiah.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS

 AND  DEPARTMENT  OF  PARLIA-

 MENTARY  AFFAIRS  (SHRI  P.  VEN-

 KATASUBBAIAH):  I  beg  to  move:

 “This  House  resolves  that  the

 persons  calling  themselves  Keshar

 Sharma,  son  of  Shri  ‘Tep  Ram

 Sharma,  Bhagat  Ram  Gupta,  son  of

 Shri  Ram  Kumar  Gupta,  Anil,  son
 of  Shri  ?.  ८.  Mittal,  Shyam  Lal

 Garg,  son  of  Shri  Hazari  Lal,  Maha-
 bir  Singh,  son  of  Shri  Chandagi
 Ram  and  Ravinder  Pal  Singh,  son
 of  Shri  ?.  ।  Singh,  who  5110 ९0.

 slogans  at  about  12.25  hours  today
 from  tne  Visitors’  Gallery  and

 attempted  to  throy  some  leaflets
 from  there  on  the  floor  of  the  House

 and  whom  the  Watch  and  Ward
 Officer  took  into  custody  imme-

 diately,  have  committed  a  grave
 offence  and  are  guilty  of  the  con-

 tempt  of  this  House

 This  House  further  resolves  that
 the  said  Weshar  Sharma,  Bhagat
 Ram  Gupta,  Anil,  Shyam  Lal  Garg,
 Mahabir  Singh  and  Ravinder  Pal

 Singh  be  sentenced  to  simple  im-

 prisonment  till  6  P.M.  on  Wednes-

 day,  the  24th  March,  1982,  for  the
 aforesaid  contempt  of  the  house
 and  sent  tc  Central  Jail,  Tihar,  New
 Delhi.

 (Interruptions)

 SOME  HON.  MEMBERS:
 no.  (Interruptions)

 No,  no,

 SHRI  JAGDISH  TYTLER  (Dere

 Sadar).  r.  Deputy-Speaker,  Sir


